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Mr. Deputy-Speaker: I shall put 
.the amendment first. 

The question is: 

That in the resolution,-

after "development of Scheduled 
Castes" insert--

"Except one Or two such Castes 
as have been benefited by every 
kind of facility provided by Gov-
ernment for their political and ec0-
nomic uplift,". (2) 

The motion was negati'Pea. 

Mr. Deputy-Speaker: Has Shri 
Balmiki the leaVe of the House to 
withdraw his Resolution? 

'The resolution was, bll leave, with-
drawn 

11.55 bn. 

RESOLUTION RE: STRUCTURE OF 
EDUCATION 

Dr. L. M. SiDrhvi (Jodhpur): Mr. 
Deputy-Speaker, Sir, I bee to move 
:the Resolution standing in my name: 

"This House is of opinion that the 

pattern and structure of educat10a 
should be purposefully recast and 
reorganised with a view to pro-
mote greater educational uniformity 
and the cause of national fntepoa.. 
tion." 

and also the amendments standing in 
my name. 

I have come specially trom the Nur-
sing Home to move this resolutica 
standing in my name and also tbe 
amendment standing in my name, 
because the state of education weighta 
heavily on our con.'Icience . 

I - Shrt. N. C. ChatterJee (Burdwan): 
t Sir, Dr. SinghvJ was very ill and be 

is not in a fit state of health to con-
tinUe with the discussion. Will 70Il 
kindly allow him to have this motion 
held over tJll ~e next day allotted 
for Private Members' Resoluti0D8 
and now allow Shri Prakash Vir 
Shastri to take up his resolution? 

Dr. L. M. Sinrhvl: If this discua-
sion can be protected and continued 
on the next day, I have no objection 
to its postponement now. 

Mr. Deputy-Speaker: I have no ob-
jection to its postponement, if the 
House agrees with the suggestion for 
adjournment of this discussion. But 
it cannot be put for discuS3ion on the 
next alltltted day. It has to be ballot-
ted. 

Shri N. C. Chatterjef': May I poirst 
out that undel· rUle 368 you can sus-
pend the operation of any particular 
rule with the concurrence of the 
House? 

Dr. L. M. SlDghvi: I1 that rule iI 
suspended then there is no difficulty. 

Shrl N. c. chatterjee: I roan move 
for the suspension of this rule 

Shri Sheo Narain (Bansi): The 
hon. Member hu already moved hill 
motion. Now It will come up for dis-
euaaion durina the next allotted dar. 



4 1S7 St~ture of Edu- PHALGUNA 21, 1886 (SAKA) Session dj Parba- 4lSB 
cation (Res.) ment (Res.) 

Shri N. C. Chatterjee: I am only 
pointing out that the application of 
rule 30(1), which makes it obligatory 
that this motion will lapse Illld shall 
have to be ballotted again, that can 
be got rid of if you suspend that 
rule under rule 388. So, with your 

will follow. But here the motion is 
for the suspension Of the rule. Other-
wise, this discussion wlll be lost and 
will have to get priority in a fresh 
l>aUot. 

permission, I could move under It'\lle Shrl N. C. Chatterjee: Under rule 
388 that the operation of rule 30(1) 388, I move: 
be lJ\lspended with regard to the 
motion moved by Dr. Singhvi. 

Mr. Deputy-Speaker: That can be 
done only when notice is given and 
it is c.iirculated to Members. Now 
m.ost of the members are not here. 

SMi N. C. Chatterjee: The rule is 
very clear. You can dispense with 
any rule. Rule 388 98~: 

"Any memlber may. with the 
consent at the Speaker, move 
tha.t any rule may be suspended 
in its applicaMon to a particular 
motion before the House and if 
the tnOItion iii carried the rule 
in que.<Jtion shall be suspeni"led 
for the time being." 

Mr. Deputy-Speaker: I am not 
prepared to suspend the rule. 
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Mr. Deputy-Speaker: You can move 
a motion for adjournment. But it has 
to be ballotted. 
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Dr L. M. SbIIhvt: If it is n motion 
fOl' ~djournrnent then all those con-
sequences which you have mentioned 

"That rule 30(1) may be lJUS-

pended in its application to the 
resolution moved by Dr. L. M. 
Singhvi" 
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Mr, Deputy-Speaker: ]}s it the plea-
sure of the House that tJtis rule 
should be suspendl!ld in its applica-
tion to the motion moved by Dr. 
Singhvi? 

Some hon. Members: Yes. 

Mr. Deputy .. Speater: All right. 
That rule is suspended. 

Dr. I •. M. Sln&'hvl: I take it to me"n 
that the discussion of rn.v resolution 
will continue on the next day allot-
ted for Plrivate Members' Resolutions. 

Mr. Deputy-Speaker: Wf! will noW 
take up the next Rel.olution !Stand-
ing in the name of Shri PrakaSh Vir 
Shastri. 

11l.58 hi'll. 

RESOLUTION RE: 
PARLIAMENT AT 
OR HYDERABAD 
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